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Alleged censoring of Doordarshan’s
“Khula Manch’* Programme—Contd.

THE MINISTER OF INFOR-
MATION & BROADCASTING
AND PARLIAMENTARY AF-
FAIRS (SHRI P. UPENDRA):
Madam, I understand that a reference
was made to the “Khula Manch™
programme on Doordarshan when
I was not here. .

SHRI M. M.JACOB: Shri N. K.
P, Salve has raised this issue and
it should have been better if Shri
Salve is also heard.

SHRI P. UPENDRA : It is not
a discussion. 1 am giving a clari-
fication. It is neitheradiscussionnor
a statement.. . Interruptions). .-

THE DEPUTY CHAIRMAN:
It is not a discussion. He is only
replying. Let him say what he
wants. The point was raised. He
is saying something. Please convey
it to Shri Salve. .

SHRI P. UPENDRA: Madam,
I want to state -categorically,
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that there is no censoring of the
programme, but some editing is
being done as was done in the
first programme also. When this
programme was  decided upon,
certain parameters and guidelines
were prescribed.  The purpose of
this programme is to enable some
selected members of the public to
discuss matters relating to a parti-
cular Ministry with the Minister
concerned and the Minister will
clarify the points raised by the
members of the audience. At cer-
tain times, members tramsgressed
those parameters and put some
questions on matters not relating
to that Ministry, but we did not
want to interrupt the programme
or the recording at that point of
time and those portions not related
to that Ministry were edited and
in this programme...(Interruptions)...

THE DEPUTY CHAIRMAN :
That is his version which he is

giving.

SHRIP. UPENDRA: .. .nota
single word relating to the
Railways has been removed.

SHRIMATI MARGARET AL-
VA (Karpataka): Mr. George
Fernandes was the Minister in charge
of the Jammu & Kashmir affairs.

.. .(Interruptions).. .

SHRI P. UPENDRA: Let me
complete. Everything has been
kept and in fact, there were many
provocative statements and pro-
vocative interjections etc. etc. Ma-
dam, T have been receiving till last
night and this morning a number
of telcphone calls why the ques-
tioners were so provocative and
insulting to the Minister. I am
not going into that because the Mi-
nister was prepared for that,
but I want to make it very clear
that this programme is specifically
meant for a particular  Ministry
and nothing else will go into the
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rences other than those relating to
the Ministry concerned will be edi-
ted. That will continue to be the
approach. Defamatory statements
or statements which will hurt the
sentiments of a particular com-
munity or a caste, or any anti-na-
tional statements will also be re-
moved even if they relate to a parti-
cular Ministry.
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SHRI JAGESH DESAI (Maha-
rashtra): Madam, I would like to
have some information from the
Minister.

THE DEPUTY CHAIRMAN:
No, no discussion on the ‘“Khula
Manch” programme. Mr. Desai, I
can’t allow the discussion. If you
are not satisfied, you write a letter
to him.
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THE DEPUTY CHAIRMAN:
The House stands adjourned for
Iunch till 2-30 ». M. All the other
special mentions will be taken up
after the Short-Duration Discussion,

The House then adjourned for
lunch at thirtyone mlnutes past one
of the clock
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The House reassembled after
lunch at thirty-three minutes past
two of the clock, The Deputy Chair-
man in the Chair.

THE GOVERNORS (EMOLU-

MENTS, ALLOWANCES AND

PRIVILEGES) AMENDMENT
BILL, 1990—Contd.

THE DEPUTY CHAIRMAN:
We were half way through the
Governors (Emoluments, Allowances
and Privileges) Amendment Bill,

Amdr. Bill, 1990
we shall take it up now. After we
finish some legislative business, I will
allow Special Mentions because, at
4 o’clock, we have a Short-Duration
Discussion and we will take up the
Special Mentions a little later.

SHRIMATI JAYANTHI NATA-
RAJAN) (Tamil Nadu): What abous
the National Commission for Wo-
men Bill?

THE DEPUTY CHAIRMAN:
As soon as we finish this. But let
us see how we proceed. If every-
body co-operates, we will discuss
everything. Now, the Leader of the
House has said that he would be
piloting this Bill now.

The question is:

That Clause 1, the Enacting
Formula and the Title stand
part of the Bill.

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

THE MINISTER OF PETRO-
LEUM AND CHEMICALS (SHRI
M. S. GURUPADASWAMY :
Madam, I beg to move:

That the Bill be passed.
The question was proposed.

SHRI V. NARAYANASAMY
(Pondicherry): Madam, I want to
speak on this.

THE DEPUTY CHAIRMAN:
All tight.

SHRI SATYA PRAKASH
MALAVIYA (Uttar Pradesh) :
Madam, I have also given my name.

SHRI V. NARAYANASAMY:
Madam, I thank you for giving me
this opportunity to speak on this
Bill. Madam, I support this Bill.

Madam, the attitude of the Go-



